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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

TUESDAY, THE FIFTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION NO: 28583 OF 2024

.....RESPONDENTS

Petition Under Article 226 of the constitution of lndia praying that in the

circumstancesstatedintheaffidavitfiledtherewith,theHighCourtmaybe
pleased to issue an appropriate writ, order or direction more particularly one in

the nature of writ of mandamus declaring the action of the respondents

particularly the 2nd respondent in not considering the petitioners for counseling

andadmissionintoMBBs/BDScourseunderManagementQuotaCNRlCategory

for the academiC year 2024-25 as illegal, arbitrary, unconstitutional and

Consequentlydirecttherespondentstoconsiderandincludethenameofthe

Between:

1. lbrahim lrlohammed Bin ttilahfooz, s/o. Mohammed Bin tvlahfooz, Age 20

vears. occ. student, No.18-B-244iCt1t21lA, Fateh shah Nagar, tiloin Bagh,
- Edi Bazar, Hyderabad, Telangana-500023'

2. Sved Faraaz, Slo. Syed Yaseen, Age 20 years, Occ ; Student' No 6-4-248'
P6thuluvari Street. Kavali, Nellore, A.P .-524201'

.....PETITIONERS

AND

The State of Telangana, represented by its Principal .Secrglary' Medical and

fl"uftf, fi*ifV W"tfire oep'artment, Sei;retariat Buildings, Hyderabad-500
055.

KalojiNararayanaRaoUniversityofHealthSciences,representedbyits
Registrar, Warangal.
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petitioners for admrssion into l\,4BBS/BDS course under lrranagement Quota. c
NRI category for the academic year 2024-25 in the counseling.

|.A.NO: 1 OF 2024

Petition Under section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be preased to
direct the 2nd respondents to consider the petitioners request under Management
Quota "c" NRI category for admission into MBBS/BDS course in the counseling
for the academic year 2024-25, pending disposal of writ petition.

Counsel for the Petitioners : SRI L.RAM SINGH

9:91"1 for the Respondent No.1 : SRt T.RAMESH, AGp FOR MEDICAL
HEALTH AND FAMILY WELFARE

!9ynse! for the Respondent No.2 : SRt G.RAV|, ADVOCATE FOR
SRI APRABHAKAR RAO, SC FOR KALOJI NARAYANA RAO UNIVERSIWOF
HEALTH SCIENCES

The Court made the following ORDER
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KARADH

AND

THE HON'BT.E SRI IUSTICE I.SREENIVAS RAO

Writ Petition o.28583 of 2024

RDER, (Per the Hot'ble the Cbtef Jatice Alak Aradhe)

Mr. L.Ram Singh, learned counsel for the petitioners.

Mr. T.Ramesh, learned Assistant Govemment Pleader

for Health, Medical and Family Welfarc Department appears

fot respondent No.1.

Mr. G.Ravi, leatned counsel representing

Mr. A.Prabhakar Rao, learned Standing Counsel for IGIoji

Narayana Rao Universiry of Health Sciences appears for

respondent No.2.

2. With the consent of the parties, the mattcr is heard

hnally

3. The petitioners in this writ perition have prayed for the

following relief:

"For the reasons stated in the accompanying affidaut,

it is prayed that this Court may be pleased to issue an
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approprjate wrir, order or direcuon more particularly

one in thc nature of writ of mandamus declaring the

actron of thc respondcnts particularly the 2"a

respondent in not considering the petinoners lor

counseling and admission into MBBS/BDS course

undcr Managemenr Quota "C', Nzu category for the

acaderuc year 2024-25 as illegal, arbitary,

unconstil-utional and consequently direct the

respondcnts to consider and include the name of the

pctiuoncrs for admission into MBBS/BDS course

undcr Managemenr Quota "C', NRI Category for the

acadenric ycar 2024-25 in the counseling and pass such

other orcler or orders as this Court may deem fit and

propcr in the circumstanccs of the case.,,

Leamcd counsel for the petitioners submitted that even

though the peririoners had applied for admission against

management quota seats in B_category, they could not upload

for C-Catcgory i.e., NRI Category as they could not get

sponsor lertcr and NRI documents. Therefore, they

approached respondent No.2 to consider their request under

C-Category, blrr respondent No.2 is not permitting them to
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seek admission against Management Quota in 'C/NRI'

Category seats. He further submitted that the petitioners be

granted liberry to submit a reptesentation to the University, and

the University be directed to decide the said tepresentation in a

time bound manner

5. Learned Standing Counsel for the Univcrsity submitted

that the last date of registration was 23.08-2024 and thereafter,

merit list has been prepared, which shall be published at the

time of indrcating the web option. However, it is fairly

submitted by him that, in case the petitioners submit a

representation, the same shall be dealt with by the University in

accordance with law.

6. In view of the aforesaid submission and in the peculiar

facts of the case, the Wtit Petition is disposed of with liberty to

the petitioners to submit a tepresentation before the University

with regard to their gdevance. Needless to state that in case

such a represeflta[ion is made, the Universiry shall decide the

\
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same wirhin a pcriod of titee (03) days thereafrer. It is made

clear that this Court has not expressed any opirrion on the

merits of thc mattcr. No order as to costs

As a sequel,, miscellaneous petitions, pending if any, srand

closed

SD/-K. SREE RAMA MURTHY
ASSISTANT REGIS RAR

//TRUE COPY//

SECTION FFICER

To
The Principal Secretary, Medical and Health Family Welfare Department'

i;;*i;ilai Britoinss, Siate of Telangana at Hvderabad-500 055'

i;;' R;s;i;; xri61i't'.tr rrrrvrna Ra-o universitv of Health Sciences'

Waranoal.
iriltti'. cp FoR MEDIcAL HEALTH AND FAMILY wELFARE' High

Coirt tor. t-f.r" 
-State 

of Telangana at Hyderabad [OUT]
One CC to SRI L.RAIV SINGH' Advocate tofggl.. ^ .

6;; dd i" sni A- Cnnaunr<nn nno, sc-'FoR KALoJI NARAYANA RAo

UT.TIVENSITV OF HEALTH SCIENCES (OPUC)

Two CD CoPies
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HIGH COURT

DATED:1511012024

ORDER

WP.No.28583 of 2024

DISPOSING OF THE W.P

WITHOUT COSTS.

C.C. TODAY
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